
GISTERED 

ENrAL 	
tiNAL 	- 

BANGPLORE BENCI 

APPLICATION No. 1959/86(T) 	COMMERCIAL COMPLEX,(BDA) -- 	
INDIRP1NAGAR, 

(CP.N0. 	443/84 ) 	 BPNGALORE560 038. 

DATED: )-4 _(Y7 

APPLICANT 	Js RESPONDENTS 

Shri Keshava Rao, C.A. 
The Secy, I'I/o Railwaye and 4 Ore TO 

1. Shri Keshava Ra0 	C.A. 5. The Chief Chgineer (Construction) 
Railway Cottage Southern Railway 
Behind Southern Railway System No. IS, Millers Road 
Technical School Bangalore - 560 001 

Poo Bangalore - 560 023 

2. 
 The Inspector of Works 

Shri M.S. 	Ananda Ramu Southern Railway 
Advocate Bangalore City Railway Station 
128, Cubbonpet Main Road Bangalore 
Bangalore - 560 002  The Inspector of Works 

3. The Secretary Southern Railway 

Ministry of Railways isel Loco Shed 
Rail Bhavar, Krishnarajapuram  
New Delhj110 001 Bangalore 

 

4. The General Manager 8. Shri M. Sreerangaiah 
Southern Railway Railway Advocate  

Park Town 39  S.P. Buildings 
Madras - 600 003 10th Cross, Cubbanp.t Main Road 

Bangalore - 560 002 

SUBJECT: SENDING COPIES OF ORDER. PASSED. BY THE 
BENCH IN APPLICATION NO. 	1959/85(1) 

-II... 

Please find enclosed herewith the copy o. the Order 
passed by this Tribunal in the above said Application on 

2-6-07 

As above. 	L 
DEPUTY REGIST,,AR 

(JuDIcIA) 



BECURE THE CENTRAL AD1I JIETF.RT1VE TRI BU"JAL 
BANGALUPE BENCH, BANCALORE 

DATED THiS THE SECOND DAY OF JUNE, 1587 

Present : Hon'ble Justice Shri K.S,Putteswamy 	... 	thee—Chairman 

Hon'ble Shri P. Srjpivasan 	 •.. 	Member (A) 

APPLICTILN No..195/66(T) 

Keshava Rae, C.A. 
Railway Cottage, 
Behind Southern Railway System 
Technical School, 
Bangalore-5E0 023 	 ... 	Applicant 

(Shri M•E.r,anda Ratuu •. Advocate) 

V. 

Union of India by its Secretary, 
Ministry of Railuays, 
Rail Phavan, Now Delhi. 

General Manager, 
Southern Railway, 
Park Tcwn, Madras. 

The Chief Engineer (Construction), 
South'rn Railway, 
No.1E, Millers Reid, 
Bangalore-1. 

The Inspector of Works, 
Southern Railway, 
Bangalore City Rly, Stn. Bangalore, 

The Inspector of Works, 
Southern Railway, 
Deisel Loco Shed, 
Krishnarajapuram, Bangalore. 	 ... 	Bespondents 

4,  

(Shri M. Srirangaiah ... Advocate) 

This application came up for hearing today. Hon'ble Vice Chairman 

made the following: 

ORDER 

This is a transferred application received from the High Court of 

Karnataka under Section 25 of the Administrative Tribunals Act, 1985. 

The applicant had souQht for perrrissicn to sue as indegent person.but 

when the application was pending before this Tribunal the applicant has 

made a separate application under S ction 19 of the Act paying the 

necessary fee thereon which has now been registered as A No.93/87. 

In this view Shri M.S. Ananda Ramu, learned counsel for the applicant 

\ 



-2 

does not rightly preys this application. We, therefore, dismiss this 

application as not pressed. But in the circumstances of the cise 

parties to bear their awn costs. 

- VICE HIPr;:N 

/i' i2 	Cx 

SECTION 	ff'/ 7 
CENTLL ADMIN 	•! TRIBU ul Aoon

Tip 
:. 

MEBEF (A) 



BECORE THE CENTRAL ADMINISTRATiVE TRIBUNAL 
BANGALURE BENCH, BANGALORE 

DATED THIS THE SECOND DAY OF DUNE, 1967 

Present : Hon'bla Justice Shri K.S.Putteswamy 	... 	Vice-Chairman 

Hon'ble Shri P. Srjnivsan 	... 	liember (A) 

APPLICATION No.1959/86(T) 

Keshava Rao, C.A. 
Railway Cottage, 
Behind Southern Railway System 
Technical School, 
Bangalore-50 023 	 ... 	Applicant 

(Shri M.S.Ananda Rarnu •. Aduocate) 

V. 

Union of India by its Secretary, 
Ministry of Railways, 
Rzi1 Bhavan, New Delhi. 

General Manager, 
Southern Railway, 
Park Town, Madras. 

The Chief Engineer (Construction), 
Southern Railway, 
No.18, Millers Read, 
Bangalore.-1. 

The Inspector of Works, 
Southern Railway, 
Bangalore City Rly, Stn. Bargalore, 

The Inspector of Works, 
Southern Railway, 
Deisel Loco Shed, 
Krishnarajapuram, Banga1ore 	 Respondents 

(Shri M. Srirangaiah ... Avoca€j) 

This application came up for hearing today. Hon'ble Jice Chairman 

made the following: 

OR D E R 

This is a transferred pplication received from the High Court of 

Karnataka under Section 29 of the Administrative Tribunals Act, 1985. 

The applicant had sought for permission to sue as indegent personbut 

when the application was perding before this Tribunal the applicant has 

made a separate application under S :ction 19 of the Act paying the 

necessary fee thereon which has now been registered as A No.93/67. 

In this view Shri M.S. Ananda Ramu, learned counsel for the applicant 
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does not rightly prs this pplication. We, th9refore, dismiss this 

app].icstion as not pressed. But in the circumstances of the case 

parties to bear their own costs. 

bay 	

0 

MEMBER () VICE CHhIRI11N)_\  
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1 	 SUP REME CORP-.--DIA 
NEW DELHI 

From 	 Dated 15th September, 1988 
The Additional Registrar, 
Sureme Court of India, 
New Delhi 

To 
The Registrar, 
Central Administrative Tribunal 
kanxxt 
1IT 	 oClBbA) 	

o pETITION FOR si 	thE T  APL (CIVIL) 	701 	l>c (Pe€itjón under Article 136 - of the OnstitutiOn of India, for 
Special Leave to Appeal to the Supreme Court from the 
& Order dtd - 	 of the 

2iau_1,__'3  
- 	- -.- _.- 

....,.Petitioner 
vs• 

........espondentF.. Sir, 

I am to inform you that the Petition above-mentioned for 
3pcial Leave to Apeal to this Court was filed on behalf of 
the Petitioner above-named from the jdgietft::aft Order of the 

1 	- 	1 	 - 

Fjh. coart/noted above and thqt thesame was/wer dismissed/ 

cisosOd::Ofby this Court on the 	 day of 

0 

Yours faithfully, 

PAR 

fls/14.9.19S8/jvA* 


